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Order with Sigature 

since the acplicant has already 

pressed his readirss to forgo prornotio 

and also to retire voluntarily, it does 

not seen correct to continue to keep him 

under official duress in service without 

taking a decision on his representation 

regarding voluntary retirement. I am also 

unable to agree that this is a conditiona] 

notice for voluntary retirement. 

It is hereby directed th5t the 

applicant be permitted to join in his 

previous nost as Constable at Shubdneswar 

within next three aays and ' suitable 

firl decision os regards his promotion, 

post ing and/or v olunt- ry ret ireme nt be 

taken and cnmuniccited to him within one 

month. 

3 	.1 .96 

Thus the Crigindl pplicat ion 

and Nisc .Applicdt ion 11/96 are disposed 

of. 
Hard hrj U.13.1bhapcitra, learned 

jddit ions1 Standing Counsel. 	-, 
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